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O.A. No, 887/95

New Dalhi this the 5th dgy of Decemlier 1995

Hon'bla Shri S.R.Adige, Member (A)
Hon'ble Dr. A.Vedavalli, Wember (J)

Shri Prahlad Batra
S/o Shri Dayal Chand Batra
r/o New Delhi
C/o Shri Sant Lai Advocate
C-21(B) New riultan Nagar
D elh i-110055

(By Advocate; Shri Sant Lai)
... .Applicant

,.. .Respondents

Versus

1. Union of India, through
the Secretary,
Ministry of Communications,
Department of Posts,
Dak Bhauan,
New Delhi-110001.

2. The Chief Postmaster Ceneral
Haryana Circle,
Ambala Cantt-1 33001 ,

3. The Superintendent R.M.S. 'D' Division,
Asaf Ali Road,
New Delhi-11 0002,

(By Advocate; Shri M.M.Sudan)

ORDER(Oral)

Hon'ble Shri S.R.Adige, Member (A)

iJe have heard the Counsel for both the parties.

2. Applicant's Counsel states that the relief claimed

by the applicant has been granted by the respondents, seeks

permission to withdraw the application. Permissior is granted

and the OA is dismissed as withdrawn,with liberty granted to

the applicant as prayed for by him to file a fresh OA in

accordance with law if so advised, if any grievance still

survi vas.
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